CP 78/94
in

0A_977/93. Dt. of Order:30-3-95,

(Order passed by Hon'ble Shri V.Neeladri Reag,
Vicg=Chairman)

* #* *
No one is present for the petitioner, Shri N.R.Devaraj,

for the Respondents submitid that the relief as granted in the
Original Application was already implemented and if the applicant

is entitled to any other benefits, he haﬁ to file the apm opriate

proceedings.

24 As no one is present for the petitioner, the Contempt

Petition is dismissad for default., HNo costsf/
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(A.B.GORT (V.NEELADRI RAQ)
A

Mamber ( Vice=Chairman

Dt, 30th March, 1895, /ﬁﬂﬁhﬁ' ‘\

Dictated in Opsn Court. : L% = Sl W

, : Deputy Registrar(J)ccC
avl/
To

i. The Chief Personnel Officer, S.C.Rly,
Railnilayam, Secunderabad.

2. The Divisional Rajlway Manager(P)

8.C.Rly, Vi jayawada,
.3, The Sr.Divisional Personnel Officer, S.C.Rly,
Vijayawada. \=7-2% 4e, S U Nogar €A

4. One copy to Mr.V.Sudhakar Reddy, Advocate, GhRakde vee( Ous\ oo
5., One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. @ﬂ"4ifFde-k%,
6.0ne copy to Library, CAT.Hyd,. K%\ )
7. One spare copy.
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